IN THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTl ON

CRI M NAL APPEAL NO 1923 OF 2010
(Arising out of SLP(Crl.)No.6754 of 2008)

MOHD. ASHFAQ AHVED & ANR ... APPELLANT(S)
VERSUS
NI SHAT SI DDl QUI & ORS. ... RESPONDENT( S)
ORDER

Leave granted.
We have heard | earned counsel for the parties.

By the order of this Court dated 10.09.2010, the appell ant
has handed over an F.D.R for a sumof Rs.2 lacs to |earned counse
for the respondent no.1 and today in Court he has given an F.D.R
for an amobunt of Rs.35,000/- and the maturity anount is Rs.49,557/-
and in case the appellant has to pay sone nore premum he
undertakes to pay the sane. The respondents shall keep the F.D. R
intact till the maturity of the child, nanely, Safa Jabeen. In view
of the entire settlement of the matter, Crimnal Proceedings
C.C.No.76 of 2007 pending against the appellant before the WVIII

Addl . Chief Metropolitan WMgistrate, Nanpally, Hyderabad (A P.) is

guashed.
This appeal is disposed of accordingly.
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( DALVEER BHANDARI )
................... J.
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